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The Respondents are in continuous defaults, therefore, again another costs of

Rs. 15,000/- (Rupees Fifteen Thousand only) is imposed to be paid to the

Petitioner or the Legal Representative on or before 30.03.2017.

Now both the Petitions (TCP No.LL12012 and TCP No.01-120L3) are listed for final

hearing on 18.04.2017. In case of non-appearance from the side of the

Respondent+ the Petition shall be decided ex-parte on merits.

The Petitioner is directed to communicate this Order and the next date of hearing

to the other side and place on record the proof of service of the notice.
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